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'Examination of Representation of Hin. 
4astan Lever for Retention of Foreign 

Majority HOlding' 

1872. SHRI INDRAJIT GUPTA: 

SHRI HANNAN MOLLAH: 

Will the Minister of FINANCE be 
pleaSed to refer to the reply given to 
Unstarred Question No. 2469 on 6th 
March, 1981 about news item regard-
ing 'Bogus certificate' and Unstarred 
QUE:stion No. 6230 on 8rd APril, 1981 

k'laarcltfti trfteria doJft8d for ....... ill, ttobO'l'Dte iitui1lctui~e by I'd" 
AdViibt'y CommIttee and stde: 

(a) the progress made in examina-
tion of Hindustan Lever's representa-
tion to retain foreign majority hold-
ing; 

(b) wbether deadUne of June, 1980, 
set by Reserve Bank ot India has been 
kept in view whJle re-examining com-
pany's representation; 

(c) whether directions of RBI al-
ready issued to the company still hold 
good, if so, in what respect: 

(d) the break-up of the export 
figures of Hmdustan Lever in 1978, 
1979 and 1980 in terms of company's 
own products and third party pro-
ducts· , 

(e) how much exports of the com-
pany during the aforesaid years 
earned foreign currency and how much 
were transacted purely in terms of 
rupee currency: 

(f) whE'ther permission, if any was 
given to t'le company by the RBI 
under FERA for trading in third 
party products for purposes of ex-
ports; and 

(g) if so, when was this permis-
sion given and if not, the consequen-
ces thereof? 

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN): (a) 
to (c). The representatjon is st11l 
under consideration. Although a final 
order under FDA has been issued to 
the company, the legal advice is that 
a company is entitled to submit rep--
resentation and that in the interest of 
natural jUstice ther.§ is no Objection 
to the company's representatlon being 
considered. 
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(4) and (e). ~ br .... up of •• oompany'. experts is as under:-

(RujIIu in WM) 

1979 

-....-------~ - ---- -----,....------ -- .... ------....- .... 
(i) Exports out of own production 

(i ) nlird party exports 

Total: 

A further break-up of the aforesaid 
figures in terms of foreign currencies 
and in rupees is Dot readily available. 

(f) and (g). In may 1979 the Re-
serVe Bank of India permitted the 
company to continue its existing ex-
port-oriented trading activity in three 
i1ems, viz. castor oil, rapseed extrac-
tions and cottonseeds extractions in 
whIch it was engaged Prior to 1st 
January 1974. 

The Reserve Bank of India also 
permitted the company to have ar-
rangements with Lwer Brothers, 
Malaysia for processing vegetable oils 
procured in Malaysia into Vanaspati 
for eventual export to Middle East 
Countries under the brand name 
'Dalda' against orders procured by 
Hindustan Lever Ltd. This permission 
was ftrst granted on the 27th Febru-
ar~', 1979 and is pMsently valid upto 
28th February, 1982. 

The Reserve Bank of India also 
permitted the company in April 1981 
to 8X})Ort frozen \marine products in 
uncanned form. 

The con,pany bas also b~n export-
in~ certaJ.n other tbird party products 
without the: prior permission of the 
Beeerve ~pk of Inelia. The querijon 
of taking .4$i4ln for ~~Vel).tJ.o.n of 
tile fleClllItiQU le ~ ~~ 
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Two ZoDes for development of 'I'ourJsa 
In Kerala 

1873. SHRr V. S. VIJYA RAGH-
WAl-l': Will the Mmister of TOURISM 
AND CIVIL AVIATION be pieasetS 
to state: 

(8) whether GovernmE:nt have pre-
pared any scheme for setting up two 
zones in Kerala for the speedy deve-
lopment of tourIsm there; and 

(b) if so, the details thereof? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (SHR A. P. 
SHARMA): (a) and (b). It IS propos-
ed. to develop tourism on travel cir-
cuits concept by identifying travel 
circuits in each state. The followlng 
travel circuits have been identified 
in Kerala in consultation with the 
State Government:-

(i) Trivandrum _ Kovalam-Velll-
Varkala-Quilon AranmuIla-Kotta-
yam - Kumarkom - Thekkady - Mun-
nar·Cochin-Trivandrum. 

(ll) Cochin-Trichur-Guruvayur-
Ch&ruthurthy-Malampuzha - Kotak .. 
kal-Kozhikode-Sultan's Batte;ry-
Mannantody-Cannanore-Ezhimalal -
Cochin-Mangalore. 

The State Government has been re-
q1,lectted to prepare a blue-print ef 
touli_ devtt10MMf1' ~a'" on ..... 




